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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI
EXECUTION APPLICATION NO. 61 OF 2025

IN

ORIGINAL APPLICATION NO. 257 OF 2025

IN THE MATTER OF:

ASHISH KASHYAP

\’\ ..'-"T )
VERSUS
STATE OF U.P. & ORS.
RESPONDENTS.

REPLY AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE
BUDAUN IN COMPLIANCE OF ORDER DATED 19.09.2025 PASSED BY
THIS HON'BLE TRIBUNAL

The Respondent No. 1 herein states as under: -

MOST RESPECTFULLY SHOWETH:

1 NI AN ' 6 NI A Nala
L' Avan'sh Ras aged about .38 years, S/oSufend e Nak Aa: posted as District

Magistrate, Budaun, the deponent, do hereby solemnly state and affirm as under: -

|. That I am the above-mentioned officer on behalf of the answering Respondent
No.l and is duly competent to file the present affidavit. That the Deponent is

conversant with the facts and the circumstance of the instant case and is

e g - :
Ibetent to swear this affidavit.

affidavit. The averments made in the Execution Application, which are not

specifically admitted hereunder, w be considered to have been denied by the

Deponent.
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‘ad

. That the contents of the present reply affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed there from.

4. That the deponent is posted as District Magistrate, Budaun since ............ and

is swearing this reply afﬁda\.fit in his official capacity as Respondent No.1.

5. That the instant Execution Application has been filed by the applicant seeking
execution of order dated 26.05.2025 passed by this Hon’ble Tribunal in O.A.
No.257 of 2025, titled as Ashish Kashyap & Ors. vs. State of Uttar Pradesh &

Ors.

6. That this Hon’ble Tribunal vide it’s order dated 19.09.2025 was pleased to issue

the following directions:- .*

S 3. Issue notice to the respondents. Applicant is directed to
serve the respondents and file affidavit of service at least one week before
the next date of hearing

4. List on 19.12.2025”

he present reply affidavit is being filed in respectful compliance of the

dated 19.09.2025 passed by this Hon’ble Tribunal.

8. That the Original Applicaticzn No 257 of 2025 was disposed of by this Hon’ble
Tribunal vide its order date.d 26.05.2025, by issuing the following directions: -
“4, Having regard to the issue which has been raised by the applicant and the
facts noted above, we are of the view that the representation submitted by the

applicant to the Respondent Na.@isrric! Magistrate, Budaun is required to

.
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be duly considered and the ground situation especially the effect of the STP
on the nearby college is required to be ascertain.

5. Hence, we dispose of the OA directing the Respondent No. 1- District
Magistrate, Budaun to duly consider the representation and take appropriate
remedial measures, if required, as expeditiously as possible, preferably within
a period of two months from the date of receipt of a copy of this order.”

9. That in the Original Application No. 61/2025, titled Ashish Kashyap & Others
versus State of Uttar Pradesh & Others, instituted by the applicant before this
Hon’ble Tribunal, it has been specifically averred in the first paragraph at page
no. 4 that the Executive Engineer, U.P. Jal Nigam (Urban), Shahjahanpur,
arrayed therein as Respondent No. 5, has proposed the construction of a Sewage
Treatment Plant (STP) having a capacity of 15 MLD on land situated at a

distance of merely 208 meters from the college campus of the applicant.
L]

10.That however, in the representation annexed as Annexure-A/4 to the aforesaid
Original Application, the distance between the proposed STP and the college

campus has been stated to be 400 meters. A copy of Annexure-A/4 is being

exed as Annexure No. RA 1 to this affidavit.

J o arther relevant to state that as per the norms prescribed by the Central
€L ucknoWTl
- 10 ’ ; o
) ,320 DA r/ Health and Environmental Engineering Organisation (CPHEEO), a
L5 .
e O‘T

minimum aerial/peripheral distance of 100 meters from the STP premises to the
habitation has been stipulated. In this regard, Chapter No. 5, Clause No. 5.3.7.1

titled “Buffer Zone around CI? STP”, of the said Manual categorically

provides as follow:-
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“Where odour control systems cannot be provided at STPs, a minimum
aerialperipheral distance of 100 meters is recommended between odour-
generating units and residential areas.”

A true copy of the *relevant extract of the said Manual is being as

Annexure No. RA 2 to this affidavit.

12.That from the aforesaid facts and documents, it is abundantly clear that even as
per the applicant’s own pleadings and submissions made in the Original
Application, the proposed STP of 15 MLD capacity is situated at a distance of
208/400 meters from the college campus, which is well beyond the minimum
distance prescribed under the CPHEEO norms. Consequently, the prayers made
by the applicant are self-defg:ating, misconceived, and devoid of any legal merit.
More so, when the CPHEEO Manual itself mandates a distance of only 100
meters from residential areas in cases where no odour control system is

provided, whereas in the present case, installation of an odour control system in

_ the proposed STP has also been duly contemplated.

ﬂ(" v, - strict and letter-by-letter compliance of the order dated 26.05.2025
\\{ d by this Hon’ble Tribunal in the aforementioned Original Application, the

answering respondent :ssued communications bearing Letter No. 1713/21-

L]
B/2025 and Letter No. '400(2)(6)-12-04 (RA-2)/2025, dated 03.10.2025,

pursuant to which letters dated 25.09.2025 were duly addressed to the

Executive Engineer, U.P. Jal Nigam (Urban), Shahjahanpur. True copies of the

said communications dated 03.10.2025 and 25.09.2025 are collectively being

filed Annexure No. RA 3 to this afﬁdcv'?
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14.That it is further submitted that the Executive Engineer, U.P. Jal Nigam

(Urban), Shahjahanpur, vide Letter No. 2663/D-4/16 dated 10.12.2025,
submitted a detailed respo‘t:se, and after due and proper consideration of the
representations made by the applicants, the same were decided on merits by
passing a reasoned order bearing Letter No. 2014/21-B/2025 dated 13.12.2025.
A true copy of the reasoned order dated 13.12.2025 is being annexed as

Annexure No. RA 4 to this affidavit.

15.That it is also pertinent to mention that a copy of the aforesaid order was duly

served upon the applicants through registered post. True copies of the postal

Annexure No.

receipts along with envelopes are collectively being annexed as
]

RA 5 to this affidavit.

16.That in the aforesaid circumstances, the deponent has ensured complete and

faithful compliance of the orders dated 19.09.2025 and 26.05.2025 passed by

this Hon’ble Tribunal, and has further issued necessary directions to all

concerned authorities by instructing the In-charge Officer, Local Bodies,

Budaun, to ensure due compliance thereof. In furtherance of the same, the

Additional District Magistrate (Administration)!ln-charge Officer, Local

Bodies, Budaun, vide Letteg No. 2022/21-B/2025 dated 15.12.2025, has issued

he Executive Engineer, U.P. Jal Nigam (Urban),

%iled directions to t

S,
* ,
':‘I.% 3 BPAL '. Wiahanpur, the Executive Officer, Nagar Palika Parishad, Budaun, and other
Regn- U7 ‘
: \i y éncerned authorities. A copy of the Letter dated 15.12.2025 is being annexed

‘ as Annexure No. RA 6 to this affidavit.

17.That since the orders dated 26.05.2025 and 19.09.2025 passed by this Hon'ble

Tribunal, have already been complied w in letter and spirit by the answering

-
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respondent, the execution application filed by the petitioners is wholly

. . » . ,. i . .
misconceived, not maintainable, and liable to be dismissed.

I8.That without prejudice to the foregoing, it is pertinent to submit that the city of

Budaun is situated along the banks of the Sot River, which is a seasonal river
and ultimately merges into the Ramganga River. In furtherance of the
objectives of the Government of India under the Swachh Bharat Mission (SBM)
2.0, all urban local bodies situated in proximity to rivers or tributaries of the
River Ganga have been directed to undertake measures for prevention of water
pollution in river, includh:.g the construction of Sewage Treatment Plants

(STPs).

19.That in pursuance thereof, for the purpose of intercepting and treating sewage

emanating from the major city drains of Budaun, namely Kabulpura-1,
Kabulpura-2 and Lalpul, which are the principal sources of pollution of the Sot
River, a project for construction of an STP along with Interception and
Diversion (I&D) works has been duly proposed to ensure abatement of
pollution and restoration of the river. For the said purpose, the Nagar Palika
Parishad, Budaun, has prox_fi;ied land free of cost to the U.P. Jal Nigam (Urban)

3]
1

forestablishment of the STP.

he object and purpose of the said project is to discharge treated effluent

O} (f o the Sot River strictly in accordance with the norms and standards

prescribed under the Manual issued by the Central Public Health and
Environmental Engineering Organisation (CPHEEO). It is further submitted
that in order to mitigate and control any odour, installation of an appropriate
odour control system has also be@july proposed in accordance with the

[ ] -

prescribed standards.
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.
21.That in this regard, vide order dated 13.12.2025, directions were issued to the
In-charge Officer, Local Bodies, Budaun, to ensure issuance of necessary
instructions to the Executive Engineer, U.P. Jal Nigam (Urban), Shahjahanpur,
for installation of the odour control system. Pursuant thereto, the Additional
District Magistrate (Administration)/In-charge Officer, Local Bodies, Budaun,
vide Letter No. 2022/21-B/2025 dated 15.12.2025, has already issued requisite
directions to all concerned authorities. In the aforesaid facts and circumstances,
the proposed STP squarely falls within the category of essential public utility
services. Its establishment is indispensable for prevention of water pollution and
protection of the environment, and it does not, in any manner whatsoever, cause
any adverse impact upon the general public or upon the students of Asim
Siddiqui Degree College, as falsely and misconceivedly alleged by the

Applicant.

22.That in light of the above mentioned facts and circumstances submitted above,
the establishment and operation of the proposed STP shall not give rise to any
health-related, air-related, water-related, or environmental hazards, nor shall it
cause any adverse or deleterious impact of any nature whatsoever. The
__apprehensions sought to be projected by the applicant is wholly unfounded and

ITA RS
.~~~ miscenceived, particularly in view of the fact that the U.P. Jal Nigam has been
R\ i

—

23.That in the interest of justice, the present reply affidav it by the deponent may be

taken on record by this Hon’ble Trilal.?l.

N e

-}

DEPONENT~*
—_—
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VERIFICATION

1, the deponent above named do hereby verify and state that the contents of the
foregoing paragraphs of the above application are true to the best of my
knowledge and belief, no part of it is false and nothing material has been

congealed there from.

NITAK:

= 1812

DEPONENF*
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The pistrict Magistrate

Badaun !

yttar Pradesh

subject: Repre .
the Proposed SS::tStmn Regarding Health Hazards Due %o
lant Construction near Asim Siddig PG

college, Badaun, Uttar Pradesh

Respected Sir,

I, Ashish K i
ashyap, a student of Asim Siddiq PG College, Badaun,

e ——

Uttar Pradesh.

I would like to bring to your kind attention that the proposed STP

plant is planned to be constructed just 400 metres away from our

college. This close proximity raises serious concerns as the

ent and operation of the plant may lead to several health

estaolishm
rborne and water-borne

s. There is @ significant risk of al

hazard
sues. Such risks could adversely

disease
affect th

g, amang other health is
e health of the students
y the children studying in our college.

and other community members,

In light of these concerns, 1 humbly request you to consider the

oibility of relocatin

4 to |1armf<‘jffeds resulting from the plant’
¢ ant's

pias g the STP plant to a safer and more suitable
area away i
is essential to safe
se

leye prernlses. This precautlonary meas
sure

they are not expo

operation.
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L

considering this matter. I remain hopeful that

ank you for
g concerns for the

Th
priate action will be talen to address thes

apP@

\‘\fe“—b

eing of all the students and the community at [arge.

yours sincerely,

Achish Kashyap
srudent,
asim Sid
Badaun,

dig PG College
Uttar Pradesh

CoRY o~ ' ‘
1., Chief Minister, State of Uttar pradesh
2. Member Secretary, UPPCB
Ground. Authority

3. Director; U.P.
4. U.P. Jal Nigam

- .
L
—
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» . i ﬂ .
e —_— CHAPTER 5: DESIGN AND CONamuz': -
. SEWAGE TREATMENT Facl%:'ng;

;3.3.7.1 Buffer zone around the STP

Adequale measures may be taken for d
i 5 e-odourizalion in lhe S i
ool syl Y ‘ e STP. The unils in the STP whi
S sad noration systemsl e {00;; z;‘:’nssions are negligible for sludge treatment facili!iszlzs of
_ _ YRk ~silu aerobic digestio
provided with de-odourization system, specific buffer zgnes ar:eorfnfr:edg?' dWhe.'ever the STPs are
quired.

In case of STP's where de-odori
of 100 m from the <:;doull'~pl'00t:lL?clt.iirztauorT ol s s s
i ‘ g units to the habitation is recommended. How this di

y conducling public consultation Howeven f S

5.3.8 Required Engineering Data
The mandatory data shall include:
a) Contour map and elevalions connected to the nearest Survey of India permanent bench mark.
b) Soil tests lill it atlains hard stratum and test bores at a grid of 500 m squares
c) Rainfall of nearest observatory for at leasl 50 years
d) Highes! intensity of rainfall

) Earthquake records of the region

f) Maximum flood level at the site and in the identified receiving waler

g) Wind rose.

513.9 Design Period

This shall be as in Table 2.1of Chapler 2,

5.3.10 Sewers and Conduits

Generally, urban sewerage schemes involve large volumes of sewage. The sewers conveying it to
the STPs can be pipes or in-si nduits passing through dense areas. These conduils
shall be preferably non-corrosive mat

1u constructed cO
erials such 88 Cl or DI pipes.

jumina cement lining and adequale wall thickness lo

C pipes with high 2
_slressed concrete pipes are not recommended.

They can also pe RC
ds in public roads. Pre

withsland the traffic loa
ydrogen sulphide from the sewage. it will lose its

rods to withstand the pre-stressed tension and they
nnol be repaired easily al sile.

s corroded by H
bllity of the steel
ck. These ca

This is because if the steel i
thickness, This will affect the a

may snap. Then the entire pipe will cra
s1 corrosion, bu! the challenges are procuring qualily bricks

The old brick-arch sewers are good agaln
avaliability of dedicated skilled masons and dlfﬁculll@l”fﬂ ropalrs Il noeded,

g-21 —

e "
-~ M ot ey g
e —
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